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Sbrl B. It. Bharat: That ,. how the 
workers feel about it. . 

Sbrl Dajl: Please do not mix up the 
two issues. 

Sbrl B. It. Bbapt: Let us kn'w the 
opinion from the person to whom the 
ohoe pinches. I have no doubt that 
the workers will vote that the indus-
try should be nationalised. That Is 
my answer to Mr. Dandeker. 

Shrl Dall: The workers will not vote 
for it. The working conditions there 
are worse. 

Sbrl B. It. Bharat: I think the hon. 
Member is not speaking from his 
heart. 

Sbrl Dajl: The Bonus Bill has been 
passed. It exempts public .ector 
undertakings from the payment of 
bonus. 

Shri B. It. Bharat: The conditions of 
employment In the public sector un-
dertakings are a model for the prI-
vate &eClor. 

Mr. Deputy-Speaker: Shall I put the 
amendment to vote? I now put the 
amendment to the vote of the House. 

Amendment No.1 w"" put and nega-
tit.,ed. 

Mr. Deputy-Speaker: The question 
\.: 

'"I'ha! clause 3 stand part of the 
Bill." 

TIle motion was adopted. 

Clause 3 was added to the BW. 

ClatLse 4 wa, added to the Bill. 

CIa"", I, the Enacting Fo-rmula and 
the Title were added to the Bill. 

Sbrl B. It. Bbarat: I beg to move; 

''That the Bill be passed." 

Mr. Depaty-Speaker: The qu .. tion 
i.: . 

''That the BlIl be passed." 

The motion wa. adoptrd. 

13.50 bn. 

COAL MINES PROVIDENT FUND 
AND BONUS SCHEMES (AMEND-
MENT) BILL. 

The Deputy Mlais!er Ia the Mlalstry 
of Law (Sb.i Jaranatba ltao): On be-
half of Shrl A. K. Sen I beg tu move': 

"That the Bill furlber to amend 
the Coal Mines Provident Fund 
and Bonus Schemes Act, 1948, be 
taken into consideration. It 

The Coal Min •• Provident Fund and 
Bonus Schemes Act. 1948 contemplates 
two schemes for the workers in the 
Coal-mint·ng i ~  tor giving 
them a quarterly bonus and the other 
instituting a compulsory contributory 
provident fund. While the bonus 
schome has increased considerably the 
ellrnings of (he coal labour. the Provi-
dent Fund scheme has catered to thl> 
basic necessity of social security by 
making provision for their old age. 
Both these schemes h.,-e contributed 
SUbstantially towards development of" 
a settled and contented labour force in 
• vital industry. Furthermore. the 
C.M.P.F. Scheme has played a very 
vitul role in the ('('onomie development 
of the country by pooling the indivi-
dual savinlts of a 13rre community or 
worker. and has provided a perennial 
SC''UTce of finanCe for the planned 

~ l  of our country. 

The Schemes under this A<.t havo 
made considerablE' ~  i ~ 

fhesp ] 6 years. Originally the 
C. . .~ . Act applied only to the S(atl",; 
of Wes· Bengal and Bihur but now 
it ~  to all the ('OLII an'n!' in thl' 
various States. inC'Iuding their ancillary 

i ~  The number of sub-
scribers to th(' Provident Fund has in-
creased from 2.96 lakhs in t 948 to 4.25 
JDkh .. in 1965. Thf' rate of ( l~  

l'Ontribution u) the Provident Fund 
has b£"('ll enh"nci..·d from lime to time 
and from 6t .~  cent of (~ baliie 

wag"s alan" in the beginning it hal 
now coml" up to 8 per cent of the total 

"Moved with the recommendation oC the President. 
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emoluments. In addition to this there 
is a provision in the Act to permit 
members to make volunlary contribu-
tions in excess of their compulsory 
contribution. The cumulative effect 
of these has been a steep rise in the 
annual contribution to the fund from 
Rs 58.6 lakhs in 1951 \0 Rs. 7 crores 
in 1965. The Fund under the P.F. 
Scheme has now swollen to Rs. 51 
crores. The entire amount has thus 
been made available for our Plans. 

The working of the Act from 1948 
to 1965 has shown that the employers· 
failure to remit contributions timely 
to the fund has been a regular fea-
ture. The very fact that apart from 
543 prosecutions under trial there 
are 788 recovery proceedings lor the 
realisation Of a sum ot Rs. 1.2 crares 
underlines the extent of default. These 
defaults delay the issue of annual 
statements of members' Provident 
Fund A~  leading to dissatisfac-
tion among them. 

The existing definition of the term 
1('081 mine' in the Act was based on 
the definitiOn of the ~  'mine' in the 
Indian Mines Act, 1923. which was 
repealed by the Mines Act, 1952. It 
is necessary to revise the definition of 
the term 'coal mine' on the lines of 
the deflnition of 'mine' in the Mines 
(Amendment) Act, 1959, to make it 
more comprehensive. 

It is also proposed to clarify that 
the term 'coal mine' i l ~ a lignite 
mine, as li i~  is n sort of brown 
cnal and a lignite mine at Palana in 
Rajasthan. has already been covered 
under the Rajasthan Coal Mines Pro-
vident Fund and Bonus Schemes fram-
ed under the Act. 

By an amendment of thE' Act in 1950. 
the Act was applied to B 11 "pmployees 
in or in connection with 8 ('oal mine 
who get their wages direetly or in-
dirE"C'ly from the employer" and thus 
the employees working in Colliery 
Offices and ancillary undertakings such 
as coke ovens. workshops and hospi-
tals. etc .. were brought under the Act. 

Schemes (Arndt.) Bill 

It is now proposed to include such 
undertakings in the term 'coal mine'. 

The definition of the term 'emplo-
yee' is to be revised on the lines of 
definition of this lerm in the Emplo-
yees' Provident Funds Act, 1952, to 
make it clear that the teno includes 
employees employed by or through a 
contractor in a coal mine. Malis, 
sweepers, domestic servants and tea-
chers employed by coal mine-s are al .. 
lowed provident fund at present on 
a voluntary basis. It is ~  to 
include them and apprentices and 
trainees who receive wages or stipend 
from the employer within the term 
'employee' t() enable them to get the 
benefit of provident fund on a statu-
tory basis. 

ThE' definition Of (he term 'employer' 
is! to be revised On the lines of the 
definition of the te-rtn lowner' in the 
Mines (Amendment) Act, 1959. It i. 
also to be clarIfied that in the case ot 
8 coal mine owned by a Company, 
such company or the Managing Agent 
who manages the Colliery, shall be 
deemed to be the employer. 

The provisions regarding composi-
tion ot a )Board of Trustees to admi-
nister the Fund. and appointment of 
Omcers and staff by the Board are 
contained in the Coal Mines Provident 
Fund Scheme, 1948, framed uRder the 
Act. It is considered necessary to 
make provisions for these ~ in 
the Act itself on the lines of the pro-
visions made recently in the Emplo-
yees' Provident Funds (Amendment) 
Act. 1963. It is also propooec:\ to pro-
vide in the Act that the Board of 
Trustees shall be a body corporate 
having a perpetual succession and a 
common seal as in the Employees' 
Provident Funds Act. 1952. 

It is proposed to make a new pro-
,;sion in the Act on the lines Of the 
provision in the Employees' Provident 
Funds Act. 1952. to provide for tran9-
~  of providpnt fund accumulatlonll 
from other Provident Funds to the 
Coal Mine. Provident Fund and frOm 



'793 Coal Mines BHADRA 24, 1887 (SAKA) P. F. and Bonus Scheme 5794 
(Arndt.) BiI! 

the Coal Mines Provident Fund to 
other Provident Funds on transfer of 
the employees from one establishment 
to other, to ensure continuity of their 
Provident Fund. 

The Act provides for recovery of 
unpaid provident fund or bonus dues 
as an arrear of land revenue from 
an employer, but there is no provision 
in the Act, for an authoritative assesS. 
ment of these dues. It is accordingly 
proposed to make a provision in the 
Act to empower the Coal Mines Pro-
vident Fund Commissioner. the Assis· 
tant Commissioner. Coal Mines Pro-
vident Fund or any other officer autho-
rised by the Central Government to 
assess these dues on the lines of the 
provision made recently in the Em-
ployees' Provident Fund. (Amend-
ment) Act, 1963. 

The Act provides tor penalty of im-
prisonment upto six months or flne 
upto Rs. 1,000 or both for contravening 
any of the provisions Of the Act 
or the Schemes. Experience has shown 
that legal proceedings have to be ini-
tiated against some employers after 
abort intervals. It is accordingly pro.-
POsed to provide enhanced penalty ot 
imprisonment upto one year or fine 
upto Rs. 2.000 or hoth, as in the 
Factories Act, 1948, for contravening 
any of the provisions of the Act or 
the SC'hemes within 2 yeaTS of a pre-
vious conviction. 

In the light of the experience 
acquired, it is considered necessary to 
empower the Inspe .. ·tors to search any 
coal mine and seize any accounts 
books. registers and relevant docu-
ments. and to confer some other 
powers on them for effective imple-
mentation of the provisions Of the 
Act and the Schemes. on the lines 
of the provisions made recently In 
the Employe •• ' Provident Funds 
(Amendment) Act, 1963. 

It is prupospd to provide-that in ad-
dition to any contribution. adminis-
trative rharge. and damage. may be 
rerovered RS arrear!' of land rr.venut!'. 

Some court. have held that a Director 

of a company does not come within 
the meaning of an employer under 
this Act. This has been causing diffi-
culty in realising the Provident ~  

dues. The Ministry of Law have ad-
vised that in case of default by coal 
mines in the public st'ctor, Govern-
ment cannot be prosecuted unleaa 
there is a specific provIsion to that 
effect in the Act. It is proposed, 
therefore. to make 5uitoble proviSion! 
in the Act to meet these diftlcultie. on 
the lines of similar provh;ions in the 
Mines Act, 1952. as amended by the 
Mines (Amendment) Act, 1959. 

Any amount due from an employer 
under any scheme framed under the 
Act may be recovered by the Central 
Governmt"nt as arrenrs of Jand reve-
nue. In actual practice, certificate 
cases under the Coal Mines Provident 
Fund .chemes ar .. flIed hy the Coal 
Mines Provident Fund Commissioner. 
The Chief Labuur Commissioner ad-
ministers the Coal Mines Bonull 
Schemes. The Coal Mine. Provident 
Fund CommissIoner i. authorised to 

~  unclaimed bonus under these 
schemes. It is ne.ce-ssary to empower 
the Central Government to del .. gate 
any power or authority or jurisdictIon 
exerdsable by it under the Act and 
thl! Bchemes to these and other officers 
for tho administration of the Act and 
the achemes. 

There is a provision in the COal 
Mines Provident Fund ~ ( . 1948. 
for delegation of powers by the hoard 
of trustees to it. chairman. Coal MIne. 
Provident Fund Commissioner and 
other officers of the board. It is pro-
posed to make this: provision in the 
Aet on the lines of similar i~i . 

made recently in the Employees' Pro-
vident Funds (Amendment) Act, 1963. 

Provisions i~  at present in the 
Coal Mines Provident Fund and Bonus 

~ for payment by emplnvl"'rII 
of provident fund i i ~ Bnd 
bonus and recoverv of the members' 
.hare of providen!' fund rontributlons 
from the employees. It is propoff"d to 

make these provislOllJ In the Act OD 
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the lines of the provision in respect 
of provident fund contributions in 
the Employees' Provident Funds Act 
1952. ' 

In view of certain difficulties ex-
perienced in giving the benefit of pro-
vident fUlld to the employees employ-
ed by or through the contractors, new 
provisions have been made in the Em-
;>Ioyees' Provident Funds (Amend-
ment) Act, 1963, to enable the con-
tractors to recover the amount of the 
members' contributions from such 
employees and to make it obligatory 
on the contractors to pay to the em-
ployer the amount paid by the em-
ployees on account of the employees 
of the contractors. It is proposed to 
make similar provisions in the Act, 
to avoid any such difftculty in ~ 

tinuing the benefit of provident fund 
and bonus to the employees emtlloyed 
by and through contractors in coal 
mines. 

Since the Patna High Court ruled 
in a writ petition in April, 1962, tha: 
no interest can be charged on delay .. 
ed payment of provident fU'nd dues, 
interest can no longer be charged. 
.. hile the employees have to be paid 
interest on their accumulations by the 
Fund. It is, therefore, necessary to 
make provision in this regard i~ th,! 
Act on the lines of the edsting pro-
vision for i~ purpose in the Em ... 
ployee,' Provident Funds Act, 1952. 

It is proposed to make necessarv 
~  amendments to the 

Schedules. It is also proposed to 
make a i~i  in the Second Sche-
dule thnt deposit of bonus money re-
mainin(j{ unclaimed for a period of six 
months by the employees in the Re-
serve Account established under ~ 

Coal Mines Provident Fund and Bonus 
Soh""'e, .hall absolve the employers 
of their liability towards their em-
ployees to the extent of the amount 
110 deposited. 

Sir, I move, 

Schemes (Arndt.) Bill 

Mr, Depaty-Speaker: Motion mov-
ed: 

"That the Bill further to amend 
the Coal Mines Provident Fund 
and Bonus Schemes Act, 1948, be 
taken into consideration.". 

Shri Mobammad Elias (Howrah): 
Although this Bill has come very late, 
I welcome it and I support it, and the 
Bill is good as far as it goes. But 
before making any observations on 
this particular amending Bill, I would 
like to make some general observa-
tions. 

First of all, Government want an 
intewated ~ i l ~ ~  scheme 
throughout the country and that was 
why this separate Department o! 
Social Security was created. But we 
cannot understand why the provident 
fund scheme for coal mine workers 
should be a separate one. Alrp.tly 
there is one employees' provident 
fund schemE" which covel'S the em .. 
ployees in all industries. So, I do 
not know why there should be a 
separate scheme for the coal mine 
workers. especially when the work-
ers have suffered very much and 
there is also top-heavy ~i  

in running this loo big administra-
tion. There are other difficulties also 
to which I shall come later on. 

14 hra. 

I would now like to say n word on 
the bonus schemes. These bonus 
schemes Brc very much harmful from 
the workers' point of vieow, as is 
known to anY0f"le who is connected 
with the trade union movement in 
this country; bonus is given as defer-
red wagps, and s\nrc the coal mines 
workers are 'lery low pa:d workers 
this ~( (  W:l.j introduced to com .. 
pensate for their low wage.. But all 
the trade unionists are now ~

ing the abolition of this f;{'hE."me. As 
you know. these three or tOUT cf'ntral 
trade unions quarrel &monA: them-
selves on various Government poli-
cie.. But here these three central 
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trade union organisations have joint-
ly ~~ ~ and, have. ~  ~ l  
fpr a ~I  tlffle. the abolition ofthill 
I)onus sclieme and tor it. mer,erwl,th 
~~ '?asic wage: A memorandWll was 
.j,bml.tted 011 J:anuU,y 14, 19«15 to Ihe 
O:i1.l,ral. 'Wagei?Oarl\' f.or coal nune 
~ ~ by' ~  three or;anisation •. 
}' sl)liu read sqine ) ~ ~ )  

~i il ll  ~ ~ th!; il~
~  ~  ~lI  1D the Coal in-
dustry .. is unreJ'ate.J to what the 

~ wanted. ~ the claJl)1. 
fJlr bollus .... asml\.de or to ~ hi-
depeJ)dent authority recommen4-
ed.. '!;'he ~  bonus scbeU)e 

~ l  the irrelevant concept 
ot ,ood ~ i  and . i ~  

and ill WlConnected. with the I?ro-
fit of the indust,ry or individulll 
units ot the industry. The ~

aent bonus scheme has ~ll.l  
the mine-owners as the price of 
the coal includes \lie cost Of pay-
ment of bonus without their hav-
ing to pay bonus to ) . ~ workers .. 
The Board is invited to reconsider 
the bonus scheme in the light at 
the various malpractices on the 
part of the employers arising frOm 
the peculiar nature of the miners' 
bonus and failure ot the l ~. 

devised so far to counteract thcse 
ma1practices" . 

Then again: 

'The Board is invited to recon-
sider the bonus scheme In the 
Ugh t of the fact that the exist-
ence of altendance bonus ~  

nearly two decades haa not madl! 
8JlY "If'erence to the ~  ~ 
." ~ l  l~ '. "I" .•.• , 
~ .l).~ w. ~  ~ l W,d . ." 

~ I, invited to reeonslder ~ 

\l1:mu.: 5c)leJ\le Ii:' ~  jIgbt ot the 
~  tllat (i,''; preJent ~ l~  ~  
the labour force fli the c081 indus-
try il' the result of . the ateaelY 
~~ l  as a.' ~  of ~ ~ ..  
~ ~  In ~ ~ I~ ~ 
all<? tQe resw, ot a ~~ ~ ~ l ~ 

*"dll;1:e I l ~ Iince ~  
1301 (Ai) LSD-7. 

This 1.0 the main reason liveD, nere 
for which ~  .' central trade 
union' organlsatlori. want that the 
bonus scheme should be abon.hed. 
On this' occasion. I once more reite-
rate this demand of the liade ullionl 
represettling aU .hades of politIcal 
opinion for the abolition of the scheme 
whlCil deprives the workers of th.ir 
just due .. 

Secondly. there 1.0 no justi1lcntiOll 
for coiiflnu!ng the eoaImlne. provi-
dent' fund as a ieparate eategory. 'X 
Iiave afready' eli:pl&hled why 'lte · ... ant 
that' this 'u;para\e . Scheme .hould be 
abolished, althOugh ~  haVe 
come . forward to amend'the Act to do 
away with . IIOme lacunae:' The BiU 
was originally 'PRosed in 19t8. In 111&1 
an ameridiiteritwas' . broulht for-
w'ard, to elfec! a mbe imp'l'Ovemerit 
in it. Then after 6 'years of it. ~

ing. when hundreds of lacunAe have 
been found. Government come tor. 
ward with a little Improvement to Im-
prove the working of the scheme. That 
is why we demand that we want the 
whole scheme to go; we want the so-
caUed bonus scheme which only 
deprives the workers of their due to 
b. abandoned. These are by Way of 
general observations I wanted to 
make. 

Coming to the Bill itself. I would 
say that' the amendment. proposed 
win not fuJly satisfy the workers. TIle 
Bill wasoriginally passed In 1948. 
It was amended in 19!H 'and 1958. It 
still contained SO many lacunae. What 
has been liappenl", all thele yean. 
The efNlloyers In many cu.. have 
wilfully' vlblated'the coal min .. prO-
vld.ent tund' scheme: According to 
tile ~ l  ~  ~. the 
ainowi! oulltan'dlrig uplo 3l1it Jlarch. 
1963 was as much 89 Ro. 1'75 cror@!. 
A. re,,\rdl the ~ .~ . while 

~ il ~~ ll  average Qumber of 
~  I ~  ~ ~ l l bonus went up 
froni o"er 2711.000 wo...,ers In 196z 
to ~.  'wo(kers . '.n ~. ~.  ~. .
tum ot bel/WI ( ~ over tl)b 
~ ~. ~ 4'28 crOre. ~ 
~ 4-22 ~ .. ~ mmeil\ i,9-

i ~  ~lI .~ 'u ~ ~  Ur' 



5799 Coal Mines SEPTEMBER 15, 1965 P. F. and Bonus 5800 

[Shri Mohammad Elias] 

irregularities in 1963 in the adminis-
tration of the scheme. Despite ouch 
colossal frauds in the fund, the Gov-
ernment has taken 14 years to wake 
up to straighten out this scheme. 

Then about the work of the admin-
latration at the CMPF scheme. A huge 
sum of over Ra. 16 crore. is held by 
the CMPF in sWlpen.e account. What 
IOrt of account is this? A large num-
ber of workers have not received 
their annual statements. Thousands 
upon thousands of workers have not 
received the annual statement show-
ing how much money is lying to their 
credit in the account, what is the in-
terest accrued, how much i. the con-
tribution at the employer and how 
much more is due and so on. Under 
the Act, this is obligatory On the fund 
to do so. 

Then there is the question of non-
receipt of contribution cards tram 
employers. The employ.!r has to give 
a card showing his contribution. That 
is also not given. I am detailing these 
things from one at the reports itself. 
In any csse, the whole organisaticn 
is rotten and the only beneficiaries are 
the unscrupulous employers. Hence 
my suggestion is to scrap it completely 
and merge it with the employees pro-
vident fund scheme so that the huge 
amount now being spent to maintain 
this huge organisation can be saved. 

There is also this tantastic position 
in the CMPF that while the number 
of accounts is 15'56 lakhs, the total 
labour force i. approx. 5 lakhs. Pro-
bably, steps are not taken to reduce 
or eliminate the non-effective or dead 
accounts. 

There is a clause in the Bill which 
mentions that the employees' repre-
sentative will not be elected from the 
trade unions. What i!:J the ~ l  

of Government, I cannot understnnd. 
In the proposed section 3A(l)(f), it is 
mentioned that one representative will 
be elected from non-trade union orga-
nisations. The live lakh worlre.. in 
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the coal industry are all represented 
through recognised trade unions Dnd 
these three central trade union orga-
nisations are recognised by Govern-
ment. As such, it anybOdy ba. to be 
taken as the representative, be shoUld 
be tram these three organisations. 
But Government purposely provide 
and the amendment says that !hill re-
presentative will not be taken tram 
the trade unions but tram outside. 
I do not agree, I oppose this Ciaule. 

Finally, Government says that tt 
want. an integra·ted all-India lOCi •• 
security scheme. It we bave to 
achieve that goal, we have to aboiish 
this separate scheme for coal mine 
workers and bring torward • scheme 
so that all industrial worker. 3'" 
covered by the Employees' Provident 
Fund Scheme and not b,. separate 
scheme like this. 

8hrl Blmatallll'ka (Godda): The 
provisions of the Bill are generall,. 
goOd and are necessary for the bl!ne-
fit of the employees, and we are 'tappy 
at the improvements Buggested in the 
various Clauses. 

The definition of a coal mine is be-
ing made very wide, and It is DOW 
gOing to cover even mineR in amall 
villages where five maunds of coal 
may be employed. It will be very 
maybe employed. It will be very 
hard tor these employers and em-
ployees to be .ble to follow what is 
happening. Therefore, I feel that 
there should be some limit on the 
number of employees employed by • 
coal mine to make it come within the 
scope of the Bill. 

One Clause says that the employees 
employed through a contractor ",ill 
also be regarded as employeeJ, Tbat 
is good, there is no reason why they 
should not get the benefit, but wh.t 
happens it the employees are very 
temporary, if they are empluyed On 
small jobs by a contractor for six, 
eight or twelve months? Will they 
also become members of the provident 
fund Icheme, and will their contri. 
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bution go into the general fund of the 
scheme? I feel there must be .ome 
t1me limit, SOme period at service, to 
enable an employee to be included in 
the scheme. Otherwise, there will be 
a lot of difficulty in coliecUng their 
money and paying them back when 
they cease to work. 

I lind that the amount that is due 
1rom an employer can be rec'>vered 
aa arrears of land revenue. That 
gives ample power to the Government 
to realise the money in a simple man-
ner and speedily and without any 
difficulty. I therefore do not under-
stand the necessity of Clause lO(f) 
which imposes a penalty It thl< Gov-
ernment does not recover the money 
aa arrears of land revenue. It .eema 
to be unnecessary in view of the 
power they have taken, and I feel 
that this provilion should not find a 
place in the Bill. 

Under ClaUle lO(b) certain persona 
are to be named as persons who will 
be regarded as employers within the 
meaning ot this Act. When somebody 
is nominated on behalf of a lirm, 
assvciation or company, he should 
have the benefit of showing that some-
thing has happened in spite of his 
taking all possible steps. In such 
circumstances, he should not be held 
responsible tor anything that may 
have gone wrong. 

In this connection, I want to raise 
one general question ~  'h is promi-
nent in my mind. Whe" ,he provident 
fund u.ed to remain with difTerent 
owners, the employees could get loans 
whenever they wanted them tor any 
necessity in their family, but now 
when the money Is collected by the 
Provident Fund Commissioner, It haa 
become almost Imposaible for an em-
ployee to get a timely loan trom 
Government. I teel that there should 
be !!Orne machinery to enable em-
ployees to get the loans they are en-
titled to under the general rules of 
the scheme, when they need them. 1 
feel that provision should be made for 
this under the rules. With these sug-
..,.tlon .. I oupport the Bill 
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Shrl N. Dandeker (Gonda): Sub-
ject to one comment that I shall pre-
sently make, I 8m entirely in favour 
of this Bill. A. has been pointed oui 
in the Statement of Objects and Rea-
sons, !his Act is being amended after 
a number of years, the last amend-
ment having been made in 1951. A. 
things move on pretty rapidly these 
days, the need for extensive amend-
ments is fairly obvious. 

The only observation In that con-
nection titat I have to make, is whe-
ther right now is the proper time, for 
this. I find that in October, 1964 the 
following additional question wu 
reterred to the Wage Board tor the 
Coal Mining Industry: 

UTo review the present system 
of paying attendance bonus with 
a view to suggest such modifica-
tion 8S Jt might consider to be 
necessary cnd desirable." 

The Bill as well as the principal 
Act deal both with the question of tile 
Coal Mines ProvIdent Fund and the 
Coal Mine. Bonus Scheme. In fact, 
in many W8YS there is nothing very 
novel about the Provident Fund; but 
the Bonus Scheme is Of course, one 
of the most essential thing. in the 
coal mining Industry. And notwith-
standing what some people might say, 
I am quite clear in my mind that ttl. 
attendance bonus IICheme has had a 
very considorable efTect upon not onl,. 
maintaining but Improving the output 
Of coal. 

It is really an unpleasant thing to 
.... ork in these coal mines do .... n below 
at very high temperatures and 80 on. 
And so, regular attendance ~ al-
way. one of the most dimcul t things to 
secure; and quite rightly th"refore, 
there I. this attendance bonus leheme. 

But, in vie.... ot the act tilat !hI. 
very scheme is unde1' consideration by 
the Coal Mining Industry'. Wage 
Board at the ~  of Government. I 
do wonder whether this Is the proper 
time to have come with an amend-
ment to this Act. because it may well 
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involve contradic'\ory amendments 
having to be made when the Wage 
Board reports on the ""me matter in 
d.llC ·course. That, of course, is a mat-
~  (or Government to decide, 1 merely 
WI that forwl\1"d to indi9ate that this 
1\111 is I;'erhaps a little pr"mature. 

Secondly, 1 am iliad that in the 
main the Statement of Objects and. 
Reasons make. it clear that what Is 
intended is to briD/l this old. Act into 
\ine with the Mines Act,' the . Em-
ployees' Provident Fund Act, 1952 
I!:!Ic:I so 0,\. I wQ1,Ild.uke to mentiQD 
here ~  there are really quite c!ear-
rot distinctions between what one 
might call sociaf ·security legislation 
and anoth.,.. lot of legislation which 
i, collioerned. with operating oondi-
tions, or rather, with controlling ope-
ratinll conditions. For instance the 
Mines Act Or the Factories Act is 
concerned. with the terms and condi-
tions of work and all that goes with it, 
in terms of safety and SO on. On the 
o1liler hand the Employees Provi-
~ lll F\jnd Act 1952 and the Employees 
State Insurance Act of 1948 are socl9J. 
security· measures. Primarily tbe 
way I look at this Coal Mines'· Provi-
dent Fund Ac.t and !.be Bonus Scheme 
(Amendment) Bill is to consider as to 
how far its provisions 110 aJoD/l with 
and establish a common pattern with 
the two other social security enact-
ments, the Employees Provident Fund 
.\ct and the Employees State Insu-
ranCe Act. 11 is In the light of my 
examination from that particular 
angle that I have put forward certain 
amendme:lltl. And in the case of one 
amendment relatlnll to contract ('m-
ployees, the main intention is that .hls 
poor employee wilo has to go from 
pillar to post' should haVe his em-
ployer opedftcal)y ineluded In the 
Act; that Is, that the Act ""ould make 
clear who Is the principal person res-
ponsibie as an employer and who II 
the secondary penOn rellPOnslble as 
an employer. Contract labour gene-
rally gets • pretty raw deal and If 
they are to get a proper deal In ru-
pect 01 the... matten, primarily the 

person to be got hold of is obviously 
the contractor. If. for some reason ile 
escapes in some way or another, LheD 
certainly the principal employer must 
be got hold of. CoruJequently, my 
amendment i,n relation to that parti-
rolar matter are deaiined to make it 
quite clear that in so far as employee, 
e",aged by I, contractor are concern-
lid. he woiUd be the principal peraon; 
lind the other employer would be the 
.ecoodary person. I have one or two 
other e.mendments concerning which 
1 will ~  in due course when the 
Bill comes up, clause-by-clause. But 
I ~  the Government that this 
IIleasure, subject to SOIDe doubt lD. 
my mind a. to ",hether it should not 
be delayed a hit, has my full support. 
And I haVe indicated briefly the maiD 
reasons for some of the amendmenta 
that I haVe tabled, 

Dr. MelkDte (Hyderabad): Mr. 
Deputy-Speaker, I stand here to sup-
port this BHI wholeheartedly. Thill 
Bill was long overdue.· The provi-
sions made here were necessary but 
the main clause which affects the 
working class is the workers who ~  

engaged by contractors. As the hon. 
Member Shri Dandeker pointed out, 
they haVe had a very raw deal all 
these years and therefore it is in the 
fitness of things that the a(,vernment 
thought it necessary to bring in cer-
tain improvement in their conditions 
and also with regard to providing 
them with a bonus scheme. J v .. ould 
only add this much that there bave 
been various provisions for penaUsln, 
those people who did not observe 
th""'- Such provisions haVe been In 
existenCe for a long tim" and one 
would like to know from the Gov-
ernment as to in how many cases 
they have Iaken action. ·There have 
been many people who did· not con-
fonri to the Aci and stin were dealt 
wltn very leniently. The workers 
thereby sullered a lot. J would, there-
fore, plead with the Government that 
apart· from enacting this Bill and 
bringing' In various provision. for 
penaUslng, ~ should take sufllcient 
measUl'ell to· ~ that the provision. In 
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the Act are acted upon by the em-

ployer or the contractor. Apart from 

saying that I support wholeheartedly 

this Bill, I nave nothing further to 

add. 

~.. (.-roir.r) : ~ IIlT-
~ Il ~ qTlI1 ~ ~ Ii· ~ 
II'<m ~ I it ~ i f", fill .rf1m 
1I{1 nr'Ail {' ~ ~ ft;fQ; q f" 
otm 'l1IT ~ I ~~ ~ I 

--~ ~ (t ~ flf<'f otm 'tiff t 
~~ i ~  I 

~ m-.r \ll"T flf<'f lfT'l" m a ~ "'''ill 
~ ~ ~ i  
~ ~ tit W"R ~ ~ 
if; ~ ~ ~ IJ""!T ~ ~ I 'WI" 
i ~~~  ~ ~ 

~ "!'f ~ qTlI1 ~ ~ '!i '3"'f"I!iT ~ 
~ l~~~ ... ~ 
~~~ I I ~~ 

"'" If"If<<e '" ~ ~ ~ IIfIq" ""l 
~ ~~  ~~ 
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~ l~~~ I ~ 
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~~~I~~~ 
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~~ ~~~~~  
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~ ~ ~  :nr it 11m pr ~ 
flr; ~~ ~ 3m: l'tllIT ~ 
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"The rate of administrative 
charge was 3 per cent. of total 
emoluments till the 30th Septem-
ber, lfe2 .  .  . During the year 
under report a total sum of Rs. 
15,58,27S·8li nP. Was deposited on 
account of administrative charges 
ss against RI. 13,86,319·12 nP. 
raiRd daring the previoUs year." 

~ <'TN ~ ~ ~ <n:ri "'"" 
t I iI~~ ll i~i  

~ 'lit mfir.r ~ ~~ "' q<f """" 
~I 

~~~ I IIl  

~ ~ ~ ~ l l  

~) :nr ~ ~ 'fT'l" ~ '1m' 

Hittl ~ I ~i .. ~  

ll~~ . ~ Ii ( 
~ l ) i~~~ 

~ .m: ~ ~ lI?Ir ~) <tTffI t I 
~ .  

"The total amount of bonu. 
forfeited and credited to the 're-
..,rve .ceount of the lund ........ 
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l ~  
Rs. 1,40,239'03 nP. as at the end 
of 31st March, 1963. Out of this 
a total sum of Rs. 711'54 nP. has 
been refunded to various coal 
mines for disbursement among 
workers after obtaining sanction 
from the Central Government and 
Rs. 305 '06 nP. is still lying in sus-
pense account pending verifica-
tion. The net balance standing to 
the credit of this account comes to 
Rs. 1,39,222'43 nP." 

~ <'IT'll "O'l'll ~ ~ if ~ 
~ ~l i lI ii ~~ 

~~~i l~~i l 

~~~~ ~ 

~ ~i. ~ ~~~i. ~ 

~  ~~~ 
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~~ )~~ l ~ 

~ ~ ~ '" ~) '1'1'Ir"mrr ~ ffln: 
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~i. ~iI I ~ ii ~ 

I ~ f'" ~  'f "3''1''1» lI1f«C' ~ ~ 
~ (  flr.t I lI1fda' ~ ;;ffi' 'f1m 
if ~ '!>TlT ;;mrr ~ ~ it <'ftlf<'! ~ i  if 

lImfT ~ I lift ~  "'" ~~ '1ft 
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~ fi!; itt ~ " :or) """rOf (~) ~ ~ 
~ I ~ ~  

should be only one scheme, one pro-
vident tund oct.eme, to be applied to 
all the persons whether they are 
working in the coalmines or else-
where. I think the Minister should 
consider that aspect of the matter, 
and I hope that he will give the assu-
ronce 1bat the workers who ore being 
provided with all these beneflts will 
continUe to get them. 

"six persons representing eRl-
ployees, appointed by the Central 
Government after coIl5Uitation 
with such organisations of em-
ployees as may be recognised by 
the Central Government in this 
behalf and of whom at least one 
shail be an employee himself and 
at least one shall be a person who 
IS not a member of any such orga-
nisation." 

~l  ~ i ~~~ iI  

~ mf.!f!l' ~ i ~) .., fiI; fu;t-

~~i ~ ~ I I ~ 

~ fiI; 'IIR ~ oqh: FrtT .., ~ 
'1ft l{fiflfif t ~ ~ it ~ ~ ~ 
t I ~~~~~ ~ 
~)  ~ ~ ~ ~ I "l ~ l{fiflfif 
if <$ ~ I I ~  ~i ~ 

~~~ ~l Il  

~lI l i ~~ . Ii  
~ oqh: ~ ~ <mIT ~ t 
~ i;m: 'l"iR ~ '!iT ~ ij; ~ 
i ~ .. ~  I i l ~ Ii  

~i ~ l ~~~~ 
~ ~  i ~~ 'Iil'l(\' 
~ I~ll~ Ii ~iI  

it; ~ ~ ~ i ~~ I 

i ~i i i ~~l I

f.mr ij; .-.r it m '1ft 'I11r 'lit 1ft t I 
q'I(Y (r.rr ~ I ~ i i ~ 

~ fuir if ~ 'flIT t It w '!iT 
~ 'lmfTj 

ShrI K, N. PIUIde (Hata): Sir, I 
welcome the amendments to this Act 
because by bringing in 1bese amend-
ments the Ministry has tried to brinll 
the two Acts very "lose to each other, 
aDd at this time It is sorely needed. 
There was a time, when two different 
types of lChemes were in operation 
for the coalmine and other worken, 
Now, the time haa come when there 

I want to point out one thing. Al-
though I have got great respect for 
Shrl Himatsingka still, I was a bit 
surprised to hear his speech in which 
he said thot this scheme ""auld not 
apply to those workers who are work-
ing under the contractors, While 
giving his argument in this connec-
tion, he stated that those workers are 
temporary and that they are taken 
for the work simply tor a smail 
period, That I. wnat is being ~  

by the contractors; they are mlsuslnll 
this opportunity, The workers work-
ing under the contractors can never 
be permanent becaUSe the contrac-
tors are In the habit ot l ~i  

them only temporarily, After a tew 
months, the contractors terminate the 
services of these workers and then re-
take them. How can these workers 
be ever permanent under tllese con· 
tractors: Therefore, in order to safe-
guard the Interests of these people the 
amendment has been brought torward 
.by the Minister, I think he must be 
thanked for doing that, 

Then I just want to remind the han. 
Minister about the realisation ot 
arrear., I have tound that in Bpite 
of strong action to be taken a8 pro-
vided in tilr Bill, there i. a huge 
amount lying with the employeN!, and 
the Government Is not able to reali.e 
all that money roughly It come. to 
12 per cent of the total amount which 
Is to be collected from the employers, 
It i. also a matter of surpri.e that 
even the contribution made by the 
employee. Is not deposited by the 
employers; that is also consumed. I 
..... also .urprllt'd to read one obser-
vatiOn made by the Patna High Court. 
I haVe great rupeet for tn. judRr' 
men! ot the hi", courts, but I ... ant 
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t!) .ay ~  if there are such employers 
who consu,me the money wllich re-

~  the contribution made by 
the employees-the employees invest 
their, DIOn";' in, order to earn more 
money out of it-there should be a 
penalty imposed. or may 1 ~  why 
interest should not be charged on 
that money if they do not pay it. or 
if they. delay the payment of that 
money to the Government? I thinl!; 
some amendment should be hroU'g'ht 
forw'ltd So that the employers will be 
torced to, deposit ~ ~ money, the hard-
earne,d money, cif the eml'loyees in 
iile ~  and in the bank In tbrie. 

Then, I want to make one more 
pOInt. When deposits are bringing 
more and more interest, at a time 
when the raie of Interest has been 
revliled, why not a greater Ibterest be 
flxea for the money depoaited by the 
worker .. ? 'If you deposit money tor 
five year. in a fixed deposit, you CilIl 
get 7 'per cent Interest. Where .. 
here, when crotes of ruPees are with 
the Government, crores of rupees of 
(he ~ .  (hey get inlerest onl7 
at the mte Of four lind a half per cent. 
ThIs injustice shOUld also be re-
moved. SOme steps should be taken 
to 'see that the money by way of 'pro-
vldent fund Is dePosited in such secu-
rities arid In such a manner that more ana 'more Interest will be earned by 
the workers. 

Although it i. not related to the 
.mendmimts before the House, I want 
to bring to the attention Of 'the Minis-
ter that he should try to bring more 
amendments to ltIe provident fund 
.Cheme. The ·scheme.was initiated 
in 1952. Since then. tlm"s have chang-
ed and the times have changed tre-
mendously. The value of money 
has aISQ,!",e, down. now. There are 
some lndWitrles whet'e the rate of con-
tribution has heen increaoed from 6! 
per cent to eight -per cent. There are 
10 mllny lndustrltis which are making 
fluge prollto. Therefore, why should 
not the Workers In {hese factories be 
given the ben""t of enhancement of 
contrib)1tion,? Myp!'>posal ~ the 
Minister is that flil. 'matter does 110t 

require any. amendment t'i> ~  

or the Act. The power rests with the 
Government, and. the Government 
can extend the area of coverage and 
can bring more and more induslril!S 
under this scheme and let the em-
ployees have the benelit of contribut-
ing 33-113 per cent of their earningJ. 
The Government can compel the in-
dustry aI.o. 

For example, about the sugar indus-
try I have put a question here, and, 

the assurance was given by the Minis-
ter that the sugar industry wili bo> 
coyefect as soon, as possible. ~ do ':lot 
AAo'.v When the decision will be t. ken 
on that matter. I flope the hon. ~i i.

ter will consider it, Qecau.e. if an 
aSSurance Is given in. the Hotise. it 
should be hrlPlemented without debY. 

'With these "'iirdS, liitipportthe Bitl. 

'Shrt olien 'BhllttaC1Uirya (Seram-
POI'e): Mr. DeputY-Speaker, Sir. the 
HOUle expected that after all when 
",e. Goyernment was li,inging . some 
amendment in respect of tbe provi-
dent fund sCheme for Ibe I i ~ 

workers A, filII-scale amendment would 
be brought forWard to ille wHote pro-
videnttund scheme Inwblch 
the employees of ,the other 
iI l~ ~  ,are.. _ ~  ~~ . 
I 60 not know. Probably the Govern-
ment ha. no explanation lor It. What 
Is the necessity for ltJaintaining a 
separate provident . funa ""heb'e fOr 
coil1 n\l.ne workers arid ,mother 
. ~  tor other Industrial workers? 
It is hi,ch .time that there is •. n inie-
grated scheme to cover ~  the em-
ployees in coal mines, other Industries 
and in government establishments 

So far as the present amending Bill 
is concerned, I welcome it beeaUie 
lOme workers who were so long 
deprived of this facUlty will now be 
covered by It. But that does not 
remove an the lacuna .... hlch exist. I 
do not find any provlslon for looking 
into the functioning elf the otIBD1aa· 
lion dealing with the l>rovIdent 
IClieme of the chill mine .... orker'll. 
'l'hm are 'lerIolII dtawbaeb. 1'IrItIY. 
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there. areas many as 15:56. lakhs of 
members' accounts on lIie books of 
the fund, live or dead, while the total 
labour force is neBr about 5 lakhs. No 
elforl has been made to reduce the 
dead account. Then, what about 
defil1ilters? There IS no provision 
under Which an e>mployer can be forc-
ed ·to pay his dues and i! he does not 
pay, some deterrerit punisJUnent belnr 
given to him. 

8J/r1 laPnatha '-0: 1t is tirovided 
in the Act. 

Sbrl Dlnen Bhattacharya: I know. 
but in how many cases WBS this pro-
vision applied? Whenever such cases 
01 default are brought to our notice, 
we refer it to the provident FUDd 
Commlsibner lir the concerned depart-
ment. lIut they say, whether the 
i ~ ~  aclmit8 or not, they l ~  thei.r 
inability to take any action. Suppose 
the cerli1lcate procedure Is ·!Bsned. I 
do. not know why years lapse but the 
defaulting employer goes .cot.-free. 
He does not bother about certllleate 
procedures. 1 can quote hunan-lis of 
such cases if there is time. 

So, the functioning of the orianisa-
tlon .~ i l  for dealing "'llh the 
provident fund scheme must be looked 
into anil the defects ·Ihat arepalpablio 
must tie recti1led. Some steps· muSt 
be taken to see that the defallltlnf 
employers are made to pay up theIr 
dues In time. The nurriber of Claims 
outstanding for 3 months and more 
and for 6 month. and more rose to 
20,076 out of a total of 21,764 cases 
pending settlement. These ca.es 
mortly pertain to the collieries situat-
ed in Bengal .and Bihar, where pri-
nte colliery 'employen domInate the 
eoaliiltiustry. 1f a worker dies IDd 
even .after 3 months or 6 monthll, his 
widow or minor children do not get 
the i ~Ii  what Is the use of ·thes. 
aoe/al security mea BUres? Prompt 
steps must be taken to see that b0t\4-
fiIle claimants get their due. Ih tbrie. 
8 months'tlme Is 'glven In at1Ier cUes 
anc;! 3 months' time. in the cue of 
coal mine ~ . But I knvov cue. 
li ~ 2 ~  lui-.le I-JiBed, 'but still 

the claimant. are nol lIuly pMd. This 
must be looked into. 

I'f the government wan Is to "ee that 
the provident fund scheme as a social 
security measure benefits the workers 
some provision must be made so thai 
a worker may get some loan in time. 
I have made this ,Suggestion previous_ 
Iy also. In the other provident fund 
~ . there is a provision for loan, 
but loans are given very rarely. The 
paraphernalia for letting a loon are so 
many that it is not possible to benetlt 
by It. I know of eilses where loans 
are not riven by the employers even 
when the worker's wife is outl'erlng 
from TB and dying. But in cas.s 
where the factories are exempted from 
the provident fund scheme, like the 
jute workers there is no difficulty in 
getting periodic loans in case of ~ 

ail)'. But In factorles nol exempted 
from it, it is very difticult to gel a 
loan. Why does ndtthe government 
come forward .... lth an amendment of 
the Provident Fund Act, so that in 
bonafide cases, loans are given? Oiher_ 
"'ise, the poor workers are really·. 
prey to the moneylenders. On the pa,. 
day, thee moneylenders stand at the 
pte and 'the 'pa,. packet of ·the 
workers gee. Into the hands of the 
moneylenders, for payment not of. the 
original loan, but the interest. Thls 
rnay be looked Into and an amend-
ment may be brought on the JInes I 
have indicated, so that at leo.t the 
minimum benetlt of getting a Joan In 
case of emergency may be given to 
the workers covered by the scheme. 

With these words, I appeal to the 
government to bring forward cumpre-
hensive legislation integrating the 
... hoie prMrltl<!lrt fund seheme of the 
country, 110 that every time we rna,. 
not "ave to Ileal with ilIe CB •• S depart-
mentally. ThIJ kind of patch-work II 
Dot enough. 

.~ (~) ~ 

~  .~ ~ 1'I!ftI 
~ ~.~(~) 
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Sin\ Warlor (Tdchm): Sir. it i. 
we'll and good that We lIIelcome the 
auggestions contained in 'this amend-
ing Bill. The condition of the coal 
mine worker. i. horrible. It Is most 
risky. One has to see haw they work 
and in what conditions they wurk to 
know what are the conditions &ttually 
obtaining there. We had occ •• ion to 
go to some at the coal mines. We 
tound that even cooking coal was not 
given by the mine owners to these 
coal worker.. They are not working 
in open cast mines. Nowad .. y. they 
are working with very ereat rdk to 
their nve.. But their conditions 'ot 
work still remain the !lame wit h 11l 
that the Government has done tnrough 
legislations. In 1958. I remember. I 
had occ.mo"n to speak On the very 
same subject. At thlt time a major 
demand was that the contribUtion 
made by mine owners or the em-
ployers should be on • par with what 
I. collected as contribution from the 
workers. Until then the work ..... had 
been contributing about 8 per cent 
whereas actually the employerS had 
been contributing only 6-1/4 per Cent. 
On that occasion the Government gave 
u;, a pioiitise that they woUld consider 

tlie 'matter sympathetically. Finally 
the Government decided-it is well 
and good and we are thankful to them 
for that-that it must be on a par with 
the coritributi6n made by the work"";'. 
that the employers' contribution mUllt 
be on the same l~ l or same pereen .. 
tage as the contrfbution made by tbe 
workers. But I ask the Govet"riment, 
even after doing that, tor which 'fie 
are thankful-I have expressed our 
thank9-why not the employer be 
asked to contribute more tlmn the 
workers. How can you equate the 
poor worker with the rich employer! 

15 lars. 

Mr. Deputy-Speaker: Now it;. 
3 O'Clock. We will take up the neXl 
item of business. He will continue l~ 

speech tomorrow. 

IS.11i hro. 

MOTION RE: STATEMENT ON OIL 
POLICY -contd. 

..... Depu.ty-SPeaker: The House 
will now take up forther considertion 
of the motion moved by Shri S. M. 
Banerjee about the statement on oil 
policy.  Dr. L. M. Singhvi wili con-
tinue his speech. 1 find he is not here. 
Shri P. C. Borooah. I will call ille 
lOnfater at 3.00 P.ll1l. 

Shrt 1'. C. lIorrooah (Sibsagar): Mr. 
Deputy speaker, Sir, coming as Ido 
tram an oil-bearina Brea with ONGC 
right in my home town, Oil India at 
25 .niles and AOC at less than 100 
miles tram my place, I feel naturally 
interested not only in our oil poliCY, 
but In everything that concerns oiL 

In the statement the han. Mini.ter 
said that important developments had 
taken place in the oil industry oC 
India since the last session of Parlia-
ment and he had to restat" the oil 
policy in that context in order to 
remove the mi.gl vings c;re!lted by the 
interested p'artles to .mislead the pub-
lic. How tar this debate has beeD 




